




( ~ h a p t h  I- Prel inoina~y . ) 

PASSED BY THE GOVERNOR GENERAL OF INDIA 'IN COUNCIL. 
I 

(Received the assen1 of the Qover.?tov General on the 29th 
Feb~lcar.y, 1884.) 

. . . . 

i: 

' . An .Act to amend the law relating- to .  the Sur- 
>:. ,. . vey of Steam-ships and the Grant of Certifi- . ' 

!.$ z cates to Engineers of those Ships;- . . 
... - . . . .. 

W H E R E A S  it is expedient to arnend~ the law rblat- . . ., 

? .  

ing to the survey of steamsships and the grant 
7 .  . .: of ~artificates to engineers of those -ships ; I t  is hereby .. 
i;: 

,<. . . .. 

.epacted as folloiils :- 
i. . . 
: .;+ 
'6, . .CHAPTER I. 

- .  
-PRELIMINARY. 

.>. ,... 
'. ;;,>- 

1." :<- I; ( I )  This Act may be called the Indian Steam- Short title. 
. .; ?,j 

5: 
. , ships Act, 'I 884 ; and . .  . .  I.. . . 

F: .' (2) I t  extends, to the whole of British India. Extent. 

2. (1) This Act shall. come into force such day Commence- :$ 

..$ as the Governor G.eneilal in Council, by notification in  .merit. 
. . r : .  . . -- the Gazette of India, ap.points : . . 

. . 1 . . 
,. (2) ~ro;idcd ,that any notification, rule or ap- 

6 . , 

pointment may be made uncler this Act a t -  any time '. 
+: . . . . 
. . 'after. the passing. thereof, but, except in the case of , 

a notification under section forty-two, sub-section (4, . . 

I.. . ' shall qot take effect until the Act comes into force.. 

3. I n  this Act, unless -there is something repug- Definition., 
nnnt in the subject or context,- . 

a (1) c c  steam-ship " means every description of 
vessel used in navigation and propelled wholly or in 
part by the agency of steam : 

0 

(2 )  c c  British. steam-ship " includes a steam-ship , 

registered under Act XPX of 1838, Act X of 1841 or 
\ Act XI of 1850, or under any other law passud by the 



Governor ~ e n e r a l  in Council and for the time being 
in force for the registration of ships in India : 

(3)  c '  master " means any person (except a pilot 
. or harbour-master) having for the time Being control 

or charge of' a steam-ship : 
(4) " passenger" includes any person carried in 

a steam-ship other than the master and crew and the 
owner, his family and servants : and 

(5) " prescribed " means prescribed by a rule 
made by the Local Government under this Aet; 

CHAPTER 11. 

b Steamship  4. A stearn-ship shall not carry more than twelve 
not to*mcry passengers between places in British India, and 
passengers , b\ 

without a 'a  British steam-ship shall not ca r~y  more than 
of twelve passengers to or from any place in Brit.is11 survey. 

India from or to any place out of British India, . 

unless she has a certificate of survey under this 
, Act in force. and applicable to the voyage on which 1 she is about to proceed or the service on which she is 

L 
i 

&bout to be )employed. 
k Exoeption - 5. Nothing in the last foregoing section shall 
P of certain 
I* apply to- 
k' 

steam-ships. 
0 

i.. ( a )  any steam-ship having a certificate of survey 

1 .  - 
granted by the Board of Trade or any British 

i, Colonial Government, unless it appears from 

1 the certificate that i t  is inapplicable to tbe 
voyage on which the steam-ship is 'about 

t ' to proceed, or the service on which she is 
h ,  about to be employed, or unless there is 
b reason Co. believe that the steam-ship has, 
f since the grant of the certificate, sustained 

I 1 . injury or damage, or been found unsea- 
! 6 wortliy o'r otherwise inefficient ; or 

(b) any steam-ship having a certificat; of survey 
granted under the Inland-Steam-vessels Act, VI of 188 

1884, 



^ 

' ( C h q t e r  II.--#u?veg of Stmnt-shiips.) 

1884, in force and applicable to the voyage 
on which the steam-ship is about to proceed 
or the service on which she is about, to be 
employed ; or 

Ic) any steam-ship belonging to, or in the service 
of, Her Majesty or the Government of 
India or 

(d) any steam-ship belonging to any foreign 4 
Prince or State when employed mainly on 9: 

4 
the public service of the Erilice or State ; or 3 

<k 
..a 

(e) any steam-ship carrying passengers during the 
interval between the time at which her cer- 

4 
1 

tificate of survey under this Act expires and ; 

the time at which it is first practicable to . 'i rl 

* .  have the certi-ficate renewed. *! 
6, (1) If aqy steam-ship carries o; attempts to p e n r i g  for 

carry passengers in contravention of section four, the ca"~ing 
3 

, 
passerl-ers '? 

owner and master of the steam-ship shall each be liable withoA - 5 to a fine which may extend to one thousand rupees. certificate 
of survey. 

(2) If the master or any othef officer of any steam- - $  
ship which carries or'attempts to carry passengers in . 7 

contravention of section four is a licensed pilot, he 
\, 

I$ 

. shall be liable to have his license as a pilot cincelled 
or suspended for an,y period by the Local Government, 
as the Local Government sees fit to order. 

1 

4 
3 7, No officer of Customs shall grant a port-clear: NO port- > 

\ *! 

ance, nor shall any pilot be assigned, to any stdam- ::;;tifi- ' 

ship for which a certificate of survey is required by cate of % 

section four, until after the production by the owner survey pro- . ': 
or master thereof of a certificate under this Act in % i i 
force and applicable to the voyage on which she is 
about to proceed and the service on which she is about 
to be employed. 

8. If any steaa-ship. for which a certificate of Power t o  I; 
survey is required by section four leaves or attempts $$;;iea'~. 

to leave any port of survey without a certificate, any havillg certi. 1 ' 
6fficer of Customs or any pilat on board the steam- &ate of sur- 

ship may detain her yntil she obtains a certificate. -""" 
9. ( I )  The '. 



Powers of 
surveyor. 

. 

4 

~eclaration 
- of surveyor. 

i 

(2) Every surveyor appointed under t,his Act may 
be suspended or removed by the Local Government 
which appointed him. 

(3)  Every surveyor appointed under this Act 
shall, for the purposes of any survey made by him, 

% 

be deemed to be a public servant within the meaning 
of the Indian Penal Code. XLV of 181 

10. (1) For the purposes of a survey under this Act, 
any surveyor appointed under this Act 'may, a t  any 
reasonable time, go on board a steam-sliip, and may 
inspect the steam-ship and eveiy part thereof, and the 
machinery, equipments or articles on board thereof : 

Provided that he does not unnecessarily hinder 
the loading or unloading of. the steam-ship, or un- 
necessarily detain or delay her from proceeding on any 
voyage. 

(2) Thg owner, .master and officers of the steal& 
ship shall afford to the surveyor all reasonable facilities 
for a. survey, and all such information respecting the ' 
steam-sliip and her machinery and equipments, or any 
part thereof, respectively, as he reasonably requires. 
' 11.' Whes  a survey under this Act is completed, 

the surveyor making i t  shall forthvith, if satisfied . 
that he can with propriety do so, give to the owner 
or master of the steam-ship surveyed a declaration in . 
the prescribed form containing the following particu- 
lars, namely :- 

(G)  that the hull and machinery of the steam-ship 
are sufficient for the service intended and 
in good condition ; ' 

( b )  that the equipments of the steam-ship and 
the certificates of the ,master, mate 01: 

mates. and engineer or. engineers or engine- 
s driver, 

. . 
t 



(Chapter II.-\Survey of #teak-slzips.) 

I driver, are such and in such condition as are . 
required by any l a x  for the time being in 
I'orce and apldicable to the stearn-ship ; 

(c)  the time (if less than one year) for which 
the hull, machinery and equipnieiits of the 
steam-ship mill be sufficient ; 

6. (d) the limit (if any) beyond which, as regards 
the hull, machinery or equipments, the steam- 
ship is in the surveyor's judgment not 6t- to 

$ 
2 P ~ Y  ; 
% (e) the number of passengers which the steam- 
v ship is, in the judgment of the surveyor, fit 

to carry, distinguishing, if necessary, between 
the respective numbers to be carried on the 

9 deck and in the cabins and - in  different 
parts of the deck and cabins ; the number 
to be subject to such conditioiis a.nd varia- 
tions, according to.  the time of year, thc, I , &. 

5 nature pf the voyage, the cargo carried or 
& 

$d 
-other ciicumstances, as the case requires ; and 

s ( f )  any other prescribed particulars. 
7 

12. (1) The owner or master to whom a declara- Sending of 
I tion ,is given under the last foregoing section shall, declaration 

y wner or within fourteen days after the date of the receipt lllaster to 
1 thereof, send the declaration to such officer as the Local "0"- 

i! Local Government, from time to t ihe,  appoints in erament. 
4 E . this behalf. ' 

(2) I f  he fails to do so, he shall forfeit a sum 
not epeeding five rupees for every day during which 

I the sending of the declaration is delayed. 
j (3)  The owner or  master shall pay the sumso 
1 forfeited on the delivery of the certificate of survey 

in addition to the fee payable for the certificate. 
V; f 13. (1) Upon receipt of a declaration by the officer Grant of cer. 

[ appointed in this behalf under tlie last foregoiqg tificate of - 
r . section, the Local Government shaI1, if satisfied that  survey ~ o c a l  GO\.- by 
e 
B , the provisions of this Act have been complied with, "'""ent. 
t cause a certificate in duplicate to be prepared and 

\ deliverccl, 
b 



delivered, through such officer a t  the port at which 
the steam-ship was surveyed as the Local Govern- 
ment, lrom time Lo time, appoints in this behalf, to ,. 
the owner or master of the steam-ship surveyed, on 
his applying anclpaying the fees and other sums (if 
any) mentioned in this Act as payable on delivery of 
a certificate. 

(2) A certificate gyanted under this section shall 
be in such form as the Governor General in Council, 
from time. to time, directs ; shall contain a statement 
to the effect that the provisions of this Act with re- 
spect to the survey of the steam-ship and the trans- 
mission of the 'declar~tisn in respect thereof have . 
been complied with ; and shall set forth- 

, ' 
I - ( a )  the particulars concerning the steam-shipwGch 
\ clauses (c), (d) and (e) of section eleven re- 
t quire the declaration by the suyveyor to con-' 
1 - tain; and 
I , (b) any other prescribed particulars. 
1 (9) When a certificate is ready for delivery undey 
1 ' this section, the Local Government shall cause notice 
l I 
I 

thereof to be given by post or otherwise to the owner 
i . or master of the steam-ship to which the certificate 

relates, 
i 

Fees for rer- 14. For every certificate of survey granted by the 

r 
tificates of Local Government under this Act the o p e r  or master 
survey. of the steam-ship surveyed shall pay to the officer 

thmugh whom the certificate is delivered to him- . 
' 

(a) a fee calculated on the tonnage of the sieam- 
ship according to the rates in -the schedule 
hereto annexed -or acoording to any other 
prescribed rates ; and 

(b) when the survey is made in any port of survey 
other than Calcutta, Madras, Bombay or 
Rangoon, such additional fee, in respect of 
the expense, if any, of the journey of the 
surveyor to the port, as the Local Govern- ' 

mqnt, from time to time, by notification in 
the official Gazette, directs, 

+ 15. (1) Tlic 
" 

8 ' ' 



(Ch,aptev IT.-Survey of &'lean?-ships.) . -4 +> 

15. ( I )  The oyner or master of every steam-ship Certificate of .I 
for which a certificate of survey has been granted to be 

affixed i n  
under this Act shall fortliwith, on the receipt of the co~,s,,lcuous- i 
certificate, cause one of the duplicates thereof to be paftof steam-. - ' ship. -4 affixed, and kept affixed so long as the certificate re- .- 

1 
mains in force and the steam-ship is in use, on some d 
conspicuous part of the steam-ship where i t  may be 

V Y  2 
easily read by all persons on board thereof. 1 

? 
( 2 )  If the certificate is not so kept affixed, t,he ,j 

owner and master of the steam-ship shall each be lia- $ 
ble to a fine which may extend to one hundred rupees.' 3 1 

16. A certificate of survey granted under this 'act Twrn of ccr- 9 
shall n ~ t  be in force-. ' 

tificates of 
survey. ' 1 

(a)  aft& the expiration of one year from the date i 
d 

thereof ; or j 
\: 

( b )  .after the expiration of the period, if less than 1 
4 

E , one year, for which the hull, boilers, engines 4 
b or any of the ecluipments have been stated 

* in the certificate to be sufficient ; or " +! 
1 

i (6) after notice has been given, by the gocal ' , e 
Government, to the owner or mastel. of the 

- steam-;hip to which the certificate relates, 
4 
j 

that the Local Government has cancelled or i " .  
'5 

9 

suspended it. . d 
* .  3 

( 1 17. Ally certificate of survey granted under this ~ancel1atio;l a 
i, Act may be cancelled or suspended by a Local Govern- ~ u s ~ e n s i o l l  

men$ if i t  has reason to believe- of certificate : of survey br i 

; 
( a )  that the declaration by the surveyor of the %tGove1"- 

I + 

sufficiency and good condition of the hull, 5: I 
F boilers, engines or any of the equipments of i .y 
I the steam-ship has been fraudulently or 1 

erroneously made ; or 
3 .  

2 
. (b)  that the certificate has otherwise been issued 

c =  upon false or erroneous information ; or :: 
1 

(c) .that, since the making of the declaration, the 
hull, boilers, engines or amy of the equip- 
ments of the steam-ship have sustained any 
injury, or have otherwise become insufficient. . 

18. (I) The O 

. .  . 



19. If the Local Government which cancels or 
or s,,spension susPends a certificate of survey granted under this 
of eel tain Act is not the Local Government which granted the 

certificate, the Local Government cancelling or sus- 
peizdiag the certificate shall report the fact of canoel- 
lation or suspeizsio~, together with the reasons there- 

&$ * 

ships at any such port. 

(2)  The surveyors so directed shall forthwith sur- 
- 

vey tlie steam-ship, and may, after the survey, either 
ref use to give a declaration or give such declaration 
as under the circumstances seems to tlzeni proper; 
and their'decision shall he fiizal, 

22. TVlze~z 



1884.7 . I Xte;li.li-.ship. 61. , d  
, (Chapter II.-Xzcrvey of Steam-ships.) . .I 

I ?..X 

. . .. . 
- 22. 'when a survey, is made under either of the Division of :i last two foregoing sections by two surveyors, each of dutieswhen two surveyors f 

the surv.eyors making the survey shall perform a pre- employed. ,-) 

i scribed portion of the duties assigned by this Act or . . .! 
' t h e  rules made under this Act to a surveyor making ,$ '3 
a survey. 

I 23, m e n  a foreign steam-ship requires to be Survey of 1 'w- 

furnished with a certificate of survey under this Act,  hip; 1 
k:? 
,-*. . ..,> "* . and the Local Government is satisfied, by the produc- 
LC** . 

:!j 
tjon of a certificate of survey attested by a British . :q 
Consular Oficer a t  the port of suyey; that t.he ship 
has been officially surveyed a t  a foreign port, and that  
the recluiremeiliL,s .of this Act are .proved by that  sur- 

, vey to . have been substantially complied mritl~, the  
Local Government may,, if i t  thinks fit, dispense with 
any'furtlier survey of the ship in respect of the re- 

. after survey under this Act : 
, . 

survey and, where two surveyors are em- 
ployed, assign the respective duties of each 
of the surveyors employed ; 

. i 
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, 

't 

-62 #team-~ $ips. I , [ACT VII 

. - + ( Chlrpter III-3xami.nation m d  Certi$cates of - 
Bvzginee?*s and Zfigine-dqeivers.) 



( Chapter 11 I. -&anahation and Certificates of 
Bngineers and Engit~e-drivers.) 

28. Notwitlistanding anything. contained in the Power f i ) ~  
V of'1883. Indian.Merchant Shipping Act, 1883, or any other :':ef', 

law for the time being in force, the Lqcal Government cancel en-: 

may at  any time, without any formal investigation, eine-drivrrs' certificates. 
suspend or cancel any engine-driver's certificate grant- . 

ed by i t  under this Act, if in its opinion the holder is, 
or has become, unfit to act as an engine-driver. - .  

I 2.9. Every certificate of competency granted under Certificates to 

\ .  this Act shall be made in duplicate, and one copy bemad" in 
b duplicate. . shall be delivered to the person entitled to the certifi- 

cate, and the other shall be kept and recorded in the  
prescribed manner. 
I ' 30. - Whenkver an engineer or engine-driver proves COPY of cer- 

to .the satisfaction of the Local Government which ~ ~ ~ $ ~ ~ ~ ~ e  

granted his certificate that he has, without fault on certiin cases. 

his. part, lost or been deprived of it, a copy of the 
certificate to which, by the record kept as provided .. 

I 

f. , 

by law, he appears to be entitled shall be granted to. 
him, and shal1,have all the effect of the original. ., -a** '... > 

).I E 
*, 31. [ I )  A British steam-ship shall not proceed. steam-ships 

.I..' from any port in British India to any port or place :?$;tS: 
not being either in .British. India, or on the continent ,lass 

i' b. I, of India, or in the Island of,Ceylon, unless she has,? second-class 
engineers. 

(a]  if the steam-ship has engines of one hundred 
nominal horse-power or upwards, as her 
first and second engineers two certificated 
.engineers,, -the first possessing' a first-class 
engineer's certificate and the second a second- , . 
class engineer's certificate ok a certificate of 
the higher grade, granted under. this Act or 
the Merchant Shipping Acts, 1854 to 1883, 

&. 

, or to which the provisions of any such Act 
have been made applicable under the Mer- - 32& 33 Via., 

C. 11. chant Shipping (Colonial) Act, 1869 '; 
(b) i'f the steam-ship has engines of .under lone 

I hundred nominal horse-power, as lier only 
or first engineer. an enginier possessing a 
second-class engi,neerYs certificate or a certi- 

ficate 
e 

. - 



. , , , . . .., . .  , ! :- 
. , .. , .. = ,~ , ,  ;8tbam: ~i;.$. '. . , 6%' = ' -  - :S z $. [.8;cT. Vj;$ 

. .. d 
. - 

, .  . 
, , .  . 

(Chapter zzz.-~ian$i&dtiom and Ce~t i$cates  o f  
E13ginee~s a?id Bngine-drivers,) 

! ' .  
I 

I ficate of the higher grade' of the nature' 
referred to in clause (a) .  

(2) A foreign steam-ship having engines of fifty 
nominal horse-power or upwards shall not carry 
passengers from any port in British India to any other 

. port in British India, and a British steam-ship having 
engines of a like horse-power shall not proceed from 
any port in British India to any other port* in British 
India or to any port or place on the-continent of India 
or in the Island of Ceylon, unless she has as her only 
or first engineer an engineer possessing a second-class 
engineer's certificate or a certificate of the higher 
grade of the nature referred to in clause ( a )  of sub- - section (1). 

Power for 
Local GOV- 

32. (1) On and from such day as the Local Gov- 
ernment to ernment, by notification in the official Gazette, directs * 

reqoire cw- in this behalf, a foreign steam-ship having engines 
tain steam- 

a- shipah of under fifty nominal horse-power shall not carry 
, h carry engine- passengers from any port within tbe territories admi- 

drivers. nistered by that Local Government to any other ~ o r t  
c in British India, and a British steam-ship having en- 

gines of a like horse-power-shall not proceed from any 
port within-those territorip to any other port in Brit- 
ish India or to any port or place on the continent of f 

1 

1 India or in the Island of Ceylon, unless she has as her 
engineer a person possessing an engine-driver's certi- 
ficate ganted under this Act or an engineer's certifi- 

, * 
@ate of either of the grades referred to in the last 
foregoing section. 

. (2)  The Local Government may a t  any time, by a 
like notification, cancel any notification issued by it 
under this section. - 

Exemption 33. Nothing in section thirty-one or seeti06 thirty- - 
of illland two &all apply to any steam-ship to which the pro- 
steam-vessels. visions of the Inland Steam-vessels Act, 1884, are V I  of 1884 

applicable. 
Penalty for 34. (m) If  any person who has been engaged to 
serving, or selTe in any of the capacities referred to in section 
engaging a thirty -one 
e 

.+ - .  
r' 

/ -5  - 0 - . - , % , - L-zL,!< :?kc. .2,$<* $ * , - . . - 



( Chapter II1.-Exarninatiolz n.nd Certi$cates of - /  

3tzgineers and Bngine-drivers.) 

thirty-one or section thirty-two in any steam-ship to psrNon serve, as to 
which those sections apply, respectively, proceeds in engineer or 
the steam-ship in that capacity without being at the engine-driver 

without a 
time entitled to, and possessed of, the certificate re- 
quired by those sections, and 

(b) if any person ebzploys any person in any capa- 
city referred to in section thirty-one or section thirty- 
two in any steam-ship to which those sections apply, 
respectively, without ascertaining that he is at the 
time entitled to, and possessed of, the certificate re- 
quired by tliose sections, 

he shall b;e punished with fine which may extend 
to five hundred rupees. 

1 35. The provisions of Act I of 1858 (for the ~1.oai1ction 

melzdment of  the law re1atifl.q to Merchant Seamelz) of certificates. 



' (Chapter 127.-Investigations into Bxplosions.) 
(Chapter 27.-Xzcpplementcd.) 

be framed, and the manner in which the 
copy of the certificate which is kept by the - 

Local Government is to be recorded. 
-- 

CHAPTER IV. 
INVESTIGATIONS INTO EXPLOSIONS. 

Power to 37. (1) mThenever any explosion occurs on board 
investigate any steam-ship on or near the coasts of British India, causes of - 
exp~osious on the Local Government may, if it thinlrs fit, direct that 
board steam- an investigation into the cause of the explosiou be 
ships. 

I made by such person or persons as i t  thiuhs fit. 
j'" 
; 
i ,  

.. 1 ' . 
jl 

,-.I 
I 

j .  
.,, 

. i ,  

. t  
.-t 

(2)  he pe;son or persons so directed may entcr 
into and on the steam-ship, with all necessary work- 
men and labourers, and remove any portion of'the 
steam-ship, or of the machinery thereof, for tlle pur- 
pose of the investigation, and shall report to the Local 
Government what, in his or tlieir opinion, was the 
cause of tlie explosion. 

A 

(3) Every person making an investigation under 
this section shall ;be deemed to be a public servant 
within the meaning of the Indian eenal -Code. XLV of 1 

-- 

CHAPTER V. 
- SUPPLEMENTAL. 

Jurisdiction 
of Magis- 

38. No Magistrate shall try any offence under 
trate. this Act unless he is a Presidency Magistrate or a 

Magistrate whose powers are not less than those of a 
Magistrate of the first class. 

Place of 39. If any person commits a n  offence against this 
trial. Act, he shall be triable for the offence in any place 

in wllicll he may be found, or which the Local Gov- 
ernment. from time to time, bv notification in the 

committed 



committed with, or in relation to, that stea;m-ship, the 
Court may, in addition to any other powcr it may 
have for the purpose of campelling payment of the 
fine, direct that it be levied by distress and sale of the 
slearn-shijj, and the tackle, apparel aud furniture 
thereof, or so much thereof as is necessary: 

41. I n  section 13, clause ( h ) ,  of the Native Pas- *mudment  7, of section senger Ships Act, 1876, for the words " six months 13 ,fAct 
the words " one year " shall be substituted ; and after VII I  of 1876. 
the word " sailing" the words f f  in force and applica- 
ble to ,the voyage on which the ship is about to pro- 
ceed or the service on wliich she is about to be em- 
ployecl " shall be added. 

42. ( I )  A Local Government malting rules under Procedure for 
mnking, pub- thi8 Act shall, before naaliing the rules, publish a liuatioll 

draft of die proposed rules for the information of coufirmation 

persons likely to be affected thereby. of rules. 

(2) The publication shall be made in such manner 
as the Governor General in Council, from, time to 
time, by notification in the Gazette of India, pre- 
scribes. 

(3)  There shall be published with the draft a 
notice specifying a date a t  or after which the draft 
will be taken into consideration. 

(4) The Local Government shall receive and con- 
sider any objection or suggestion which lnay be made 
by any person with respect to the dl-aft before the 
aate so specified. 

(5) A rule made under ' this Act shall not take 
effect until it has been sanctioned by the Governor 
General in Council and published in the local official 
Gazette. 

(6) The publication in the Gazette of a rille pur- 
porting to be made under this Act shall be coilolusive 
evidence that it hm been duly rnacle and sanctioned. 

(7) All powers to make rules conferred by this 
Act may be exercised from time to time as occasion 
requires, 

THE SCHEDULE. 



- . 

THE SCI-IEDULE. 
' .  

(See Section 14:) 

RATES OF FEES. 
Tons. Rs. 

For steam-ships of less than 200 40 
) ) )) 200 tons and up to  350 50 

)),- >) 350 3,  ,, ,, 700 60 
)) )) 700 ,, ,, ,, 1,000 80 
9 , )9 1,000 ,, ,, I ,  1,500 100 
j) ,, 1,500 ,, and upwards ... 120 


